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A.K.Chatterjee, VC

The applicant Ne.1 is the uidey ef Ex-éindgr Gr,I1I, G.I,
Press, Santfagachi whe died in harness dn 12,3,87 leaving behind
his yifs, the applicant Ne.1 and tus dzughters one ef whem is gpplicant
No.2, The applicant Ne.1 éade an applicatien for cempassiocnate
appmintment '?;he anblicant Ne.2 on 7.6,88 agnd zlse on subsequent
‘datés. Noy the respendents have filed the reply uhich reveals that
em 18,3,94 cemmunicatien has been addressed to the applicant Ne,1

-
by th@ Assistgnt Direct-r of Printing which is Annexurs R/2 te the

-

L
reply,. Tnls sheys thgt the Nawe of the applicant Ne,2 has been includ.aed

Yl Lot Y

'iﬁhthe paéQN;F Group D' and tim Case of

2 will be

censidered in its turn subject te availability of vacancies in the
Compassionate appeintment qusta., In such cireumstances hearing the

ceunsel for the parties e dispose @f the applicatien yith 5 directien

upen the respendents te censider the case ef the applicart Ne,2 en

C ompassionate gppeintment subject te availabillty of vacancies, Ne

erder as te cests, o
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